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M/s Indian Acrylic Limited 
Village Harkishanpura, Sangrur, 

Punjab 

    ……Appellant 

 

                              VERSUS 

  

   

Commissioner of Central Excise and 
Service Tax, Chandigarh-II 
Central Revenue Building, Plot No. 19,  

Sector 17-C, Chandigarh 160017 

 ……Respondent 

 

APPEARANCE: 
 

Mr. Sudeep Singh Bhangoo, Advocate for the Appellants 

Ms. Amita Gupta, Authorized Representative for the Respondent  

 

CORAM: HON’BLE MR. S. S. GARG, MEMBER (JUDICIAL) 

              HON’BLE MR. P. ANJANI KUMAR, MEMBER (TECHNICAL) 

 

 
DATE OF HEARING: 02.07.2025 

DATE OF DECISION: 15.10.2025 

 

 
 Appeal is allowed. For order, see order of date passed in 

Service Tax Appeal No. 57163 of 2013. 

 

 (S. S. GARG) 
  MEMBER (JUDICIAL) 

 

 
 

 
(P. ANJANI KUMAR) 

MEMBER (TECHNICAL)  
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